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IN THE SUPREME COURT OF | NDI A

Cl VI L APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO. 7805 OF 2002

NATI ONAL | NSURANCE COVPANY LTD. . APPELLAN
T(S)

Ver sus
BHUKYA TARA & ORS. RESPONDENT
(S)

WTH C. A NO 7804 OF 2002 & C.A. NO 8332 OF 2002

ORDER

These appeal s have been filed by the insurance conpany agai nst the award
passed by the tribunal and affirmed by the High Court. It is not disputed that the
deceased was travel I'ing in a goods vehicle. Therefore, the cases in hand are squarely
covered by the decision of three-Judge Bench of this Court rendered in New India

Assurance Co. Ltd. Vs Asha Rani & O's:, (2003) 2 SCC 223.

The appeals are allowed. The orders of the tribunal and of the H gh Court
are set aside. However, if any conpensation has actually been paid to the respondent as
of today, the sanme shall not be recovered. We further clarify that if any anount
deposited before the tribunal is still not paid to'the clainmant, the sane shall be refunded

to the appeall ant.

New Del hi; e e J.
May 08, 2008. ( MARKANDEY KATJU )




